
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

OA No. 1334/99

New Delhi , this the 4th day of June.1999

HOM'BLE SHRi S, R. ,AD I GE , V I CE-CHA I RM.AM (A)
HON'BLE SMT. LAKSHMI SW.AM I NATHAN ,, MEMBER (J)

Narain Singh s/o Shri Tej bingh,
Superintendent;
Social Welfare Department,
T-493 ,. Ba I j i t Nagar ..
West Patel Nagar, » , • ♦
r. , u ' ■ . • A.pp I ! cant
New DeIh ! .

(Bv Advocate; Shri K. C. Mittal wi th Sh. Harvir Singh)

Vs .

1 . Lt . Goivernor.
Gov t . of N.C.T. of DeIh i ,
5; Sham Nath Marg,

^  DeIh i .

2. The Chief Secretary,
Gov t. of N.C.T. of DeIh i ,
5, Sham Nath Marg,
DeIh i .

ff

3. The Secretary,
Department of N.C.T. of Delhi ,
5, Sham Nath Marg,
DeIh i .

4. The Director, .

Department of Social Welfare, -
Govt. of N.C.T. of Delhi ,
5, Canning Lane,
DeIh i .

5. The Joint Director,
^  Department of Social Wel fare,
v" Govt. of N.C.T. of Delhi ,

5. Cann i ng Lane,
New Delhi . . . .Respondents

(By None)

ORDER CORAL)

HoiVbl.e Shri S . R . Ad i ge , V i ce-Cha i rman (A);

Appl icant in this case impugns ,the

respondents' order dated 9,3.1999 placing him under

SLispension.

/I



we have heard Shri K.C. MiUal , learned
counsel for the appl icant who invites our attention to the

^  H T 1999 of ^The Hindustan TimesPress Ci ipping dated 20.3.iyaao'

unneuxre.,, wh.oh states that the Chief Seoretar. has
ccdered the revocation of the appl icant's suspension.

If the contents of this Newspaper cl ipping are

,"^Nhri Mi tta, prava
le issuelC^r'irders accordingly and, if • 1^-

prays that respondents be directed to dispose of the
appl icant's representation dated 8.4.I 999 tAnnexure A-2)
byadsLi led, speaking and reasoned order in accordance
with rules and instructions under intimation to him within
six weeks from the date of receipt of a copy of this
order. We directV' according1y.No costs.

ssue Das t i .

(Smt. Lakshmi Swaminathan)
Member CJ)

(S,. R.' .Ad/ge)
V i ce-Cha i rman C.A)
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